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CENTRAL Aa1INISfRATIVc TRIEUN U.. 
ALLAHABA!J Bo\JGH, ALLAHnB' 

.P 

.JJated: Alla~1abad, this 10th day of Novanber, 2000 

Coran: Hon+b.l e Mr.Justice R.R.K. Trivedi, VC 
Hon 1 bl e Ur. s. Dayal, /W1 

" 

_Ori~ina~licatipn No.1258 of 2QO_O 

J agannath, 
son of Sri Baij u, 
if o village Sarai Post Bhadohi 
D-istrict Sant Ravi Das Nagar, 
presently posted as Instructor at 
dvance Training Cen t i e , 

Aura District J aunpur. 

( By Ad vo cat e Sri I . L. Srivastava j 

Versus 

. . . .;pol Lcarrt . 

1. Union of India, Iv inistry of Textile, 
Ne1.,v elhi through its Secreta.ry. 

2. Development Ccmrn i ss rono r (Handicrafts), 
.l in i s t ry of Textile, Go ve rrm e rrt of India, 
:test Block No. 7, R. I<. Pu ran, New .Gel hi. 

3. riegi-onal Director, Centre Region, 
Office of the evelopment Ccmm Lss I one r (Handicrafts), 
Gove rrmen t of India; i'!iinistry. of Textile, 
B-'47 Maha Nagar Extension Lucknow UP 226006. 

4. ·ssistant Director (Hsnd i craf t s ) Office 
of the Developnent Conrn Ls s i.one r (Handicrafts) 
Carpet "eaving Trainihg Service Centre, 
Sigera, V~ranasi. 

5. eputy Accountant Gene1al Administration 
udit and . c ecurrts Department, 

Office of the · cc oun t ant General ( udit-I) U. P. 
Day anand Marg, J-Ul ahabad. 

6l Mahe Nides hak , 
Raj gar Av an Pr as i ks han I~l aha Nideshal aya, 
Labour Iiinistry, Goverrrn en t of India, 
14/ 11, Jan Nag ar7 House, .:iabj aha-iRoad, 
N e1v Del o i. 

. . . . . Respondents 

0 RD ER ( Open Court) · 

( By Hon' ble iir.Justice R.R.K. Trivedi, VG) 
I 

Heard counsel for the applicant. By this 

application u/s, 19 of Adninistrat{ve Tribunals nct,1985, 

the applicant has challenged his z e-cdep.I oyrnent as Cl ass~IV 
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. . 
employee in the office of De pu ty Accountant General, 

General Administration, Indian Audit and sccourrt s 

Department Allahabad. It is not disputed that the 

applicant has been rendered surplus so far his earlier 

posting as Instructor in the Carpet f/eav.igg Training 

Centre is c onc e rne d, From the r eco rd, it al so appears· 
..('"- tJ,~ I 

that. the applicant has .only( six months to serve1 as 

his date of birth is 8.8.1941 and he will attain .:the 

age of superannuation on 30th June, 2001. The Governnent 

Order provides thal, there will be no monetary loss to 

the applicant, as he wi.11 be paid the same s al ary 

in tE:ie'--ne1;v pl ace of posting. 

2. In the circumstances, we do not find it a 
J 

fit case for intereference. The application is 

accordingly dismissed. No order as to costs. 

Nath/ 

l_~;;>r 
v. c. 


